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The applicant is presently working as Examiner‘ﬂi;f:
in the Quality Assurance Department of Ordnance fj
Equipment Factory, Kanpur after reinstetement in
service on moderation of penalty of compulsory
retirement from service to that of reduction to the
post of Examiner'B' by the order passed by the ADGOF Qn;
6.,11,87., The applicant was charged sheeted on 19,7.84.
The agpplicant denied the charges levelled against him. :
An Enguiry Officer was appointed who conducted the
enguiry o The Enguiry Officer did not find the applica
guilty of the charges levelled a2gainst him and submitteé
his repocrt to the Disciplinary Autho:zity, The :

Disciplinary Authority did not agree with the findirﬁﬂﬁf
recorded by the Enquiry Officer and passed the %“‘E;
punishment order dated 24,1.,87 imposing penalty of e
compulsory retirement from sérvice wee.f, 24,1.87.

He filed an appeal and the A.D.G.OF vide order dated

retirement to the penalty of reduction to the post Of;i’-i_
Examiner !'B' from the post of Supervisor !'B!, Feeliné
aggrieved by the same,. he approached-this tribunal |
and challenged the said order on variety of grounds,
On: of the grounds, taken by the applicant, is that

the Disciplinary Authority while disagreeing with the
findings, recorded by the Enquiry Officer, ought to

have given a show cause notice to the applicant



principle of natural justice vitiatlng tﬁa

The same position arzses in this casaH{Accard i“hy

the application is ellowed and the orders dated% e, %
21.1,87 and 6,11,87 are guashed. However, it win. be
open for the Disciplinary Authority to proceed with
the enguiry after giving show cause notice to fha'

applicant to file objections against the same, No ;

order as to costs, "
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